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. This aprlication has baen filed with a praye‘;;fg;f ,’r
to set-aside the appointment of regnondent no. 2 & 3 '
f as Junior Hindil Transiator and to reqularis2 the services
- A | of the applicant on the post of Junior Hindi Translaihﬁ'Qﬁ:q
il Wee.f 53,1075 in Employeses Estate Isurance Corporation g
(ESTC). '
£ The applicant 2ntared service of E.S.I.C.

as L.D.C., on'30,1,1980. According to him the applications- |
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wera invited for the post of Junior Hindi Translator on
5] .6.1084 to which he submitted his arplication., Vide  ©
order dated 2.3.1585 he was promotad 3s Junior Hindi '

Translator Ol:‘l Adhoc basis. Thareafter he cont inuad

‘on the post with the bpeaks. But in the regular selecti on

& 3 i that was held, he was not selected and tha respondant@ é
\5
4 ? s & no. 2 and 3 were selaeﬂhed. The applicﬂnt alleges .'; ? *.

that this salectmn and promotion is arbitrary, ﬂ. :.
and 'aq-ﬂmst +he rules, in as much as the said resﬂlﬁ den
ar> not having the prescribed QUalificatmn and s \
&9 e*ﬂﬁrﬂ.ﬂpa. i

The mSﬁﬁMMﬂs havq m&, gﬁ!@é. i
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i ] I+ ie also contended by them fhat rasnondant no, 2 i
was duly eualified and in respect nf regrondient no, 2

cortificate of sarvice was issued hvy ths Madical

W

g&a' Sunarintendant £,5.I. td the @ffect that he has axperience

{ of working in Hindi for five years from 1978 to July,
1984, whareas raspondent no. 3 has aight years of

axnerience in Hindi work as cartified by Administrative

.

Officar £.5.1.C. H2ad Office, Delhi. &

4, Tha short roint involved in this cass is
o =@ shathar tha applicant was passed-over in tha negﬁiai
selection, bacause he Adid not fyl=-fill the prescribed

conditions. Tha Frascribed conditions are that ene

should have a dearse from recoanizad Iniversity with
English and Hindi (Litrature ) as elective subject and i

W \ two vears axparisnce of Translation from =English to

o . . ' 4 ' o _ 4§
». - ind: sn? vica- versa or.five v2ars of experience :

in Governaent office in Hindi work. From the chart

§iled by the applicant showing the cualifications etc,
of ths applicant vis-a-vis tha rosronients no, 2 and 3, <N
it is noticed that respondent no. 2 @nd 3 have falfilled
tha conditions regapding the aualification and also
expérience. Tha ovplicant, no doubt, may ha hYetter ol
cualifiad since he is M.A, in both the subjacts Hlndi-i.?}n
s and English, but his experience in Translation wogk ﬁg@i“
only of two years, at the time of notifying tha pe&ﬁ,

. and consideration by D. P--G _ ‘The applicant has furni iﬂ’ N
R ’t;-_",. ._ﬁ'f X &
- his cartificate dated 5.1.1980 indic@ting that hs 1ﬁ
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5. So far as the merits of the case ara concerned,
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we do not sse any vinlation of rulss in the selaction

of rasrondant no. 2 & 3 3 fhey satisfisd the Prascribed
conditions for selaction and that the anplicant was
bxﬁ—passed only on the ground that hs d4id not rossss

th> prascribed condition r eaarding the experience.

The non salection of the applicant arpears to be .on valid
ground. That was in th2 ysar 1985. By now ‘th&?gpiﬁacﬁn‘t
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must have gained the axperience, and it can no moras o
b ‘.-#

L] y
...-‘I B
-
, . i
a
WLy

in Hindi work or 2 years of experiencs as Translator, ‘;f';-

b2 said that he is not having five ?ears-eiperiencﬁ

—

£, As the applicant has gained the requirad
exparience, resrondsnts ars Airactad to.consider.the q&é&;{%
of the arplicant for promotion as junior Hindi Translatgf ;
in the vacanciss now existing or vacancies like ly

to arise hereafter giving h&ﬁ priority aﬁd prafa2rance

over thase ' with leséei y2ars of experience. ;

The anplication is allowed in above tarms, and parties |

Vice= Chairman.,

to b2ar theair costs,
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